
STATE Vs. Not known 
EFIR No: 019026/2020 

U/s: 379 IPC 
PS: Pandav Nagar 

18.11.2020 

This is an application for releasing the vehicle bearing no. 

DL2FEM 0700 (Honda City ZX, White Colour) on superdari. 
Present Ld. APP for the State. 

Sh. Javed Khan, Ld. Counsel for the applicant. 
Heard on the application for releasing the vehicle 

bearing no. DL2FEM 0700 (Honda City ZX, White Colour) on 

superdari to the applicant. Photocopy of ID proof of the applicant 
has also been filed. It is stated that the applicant is the registered 
owner of the vehicle in question and he has also not taken any 
claim from any Insurance Company regarding the theft of the 

vehicle. Applicant further submits that he shall not take any claim 

from any Insurance Company. 

Report has been filed by the I0. Report perused. It is 

stated in the reply that there is no objection, if the vehicle in 

question is released to its owner. 

Ld. APP for the State also submits that she has no 

objection, if the vehicle in question be released to the applicant. 

Considering the same, in view of the judgment of 

Hon'ble High Court of Delhi titled as "Manjit Singh Vs. State" 

Criminal M.C. 4485/2013, the said seized vehicle be released to the 

applicant who is stated to be the registered owner of the vehicle in 

question subject to following conditions: 

Email-neelammadan1974@gmail.com 



1. IO is directed to release the vehicle to applicant/ registered 
owner after preparing a detailed panchnama, taking photographs 
of the vehicle and valuation report. 
2. The photographs of the vehicle should be attested and 
counter signed by the complainant, accused as well as by the 
person to whom the custody is handed over. 

3. 10 is directed to get the valuation of the vehicle in question 
done and the applicant is directed to furnish security-cum- 
indemnity bond of the like amount before the 10. 
4. 10 is directed to file the panchnama, photographs of the 
vehicle in question and the valuation report with the final report 
of this case. 

5. 1O is also directed to verify the address of the applicant/ 
registered owner of the vehicle in question. 

A copy of this order be given dasti to the applicant/his 
Counsel. 

Application stands disposed off. 

(Harshitaa4ishra), 
Link CMM,East District, 

KKD Courts, Delhi 

18.11.2020 11 2O 



STATE Vs. Sunny 
FIR No: 360/20200 

U/s: 392/411/34 IPC 

PS: Kalyan Puri 

18.11.2020 

This is an application for grant of bail to the accused Sunny. 

Present:- Ld. APP for the State. 

Sh. S.P. Singh, Counsel for the accused. 

Accused is in J/C. 

IO is absent. 

Reply of 1O received alongwith past 

involvement/conviction report of the accused. 

Arguments on the bail application heard. Record 

perused 

It has been submitted by the Counsel for the applicant/ 

accused that accused is in judicial custody since 03.09.2020 and 

has been falsely implicated in the present case by the police official 

of PS concerned. It has been further submitted that nothing 

incriminatory has been recovered from or at the instance of the 

applicant/ accused and any such recovery, if effected, is planted by 

the police. It is stated that the accused shall not pose a flight risk as 

he is a resident of Delhi and has a family to support. It is further 

stated that the accused shall comply with all terms and conditions 

of the bail order. 

On the other hand, Ld. APP for the State has opposed 

the bail application on the ground that the allegations leveled 

against the applicant/ accused are serious in nature and he might 

jump the bail, if in case the same is granted to him. Ld. APP for the 



State has further drawn attention of this court to the past 

involvement/conviction report of the accused, as per which he has 

been previously involved in other criminal cases. 

Submissions heard. Application perused. Reply filed 

by 1O also perused. 

Accused/applicant is already stated to be in JC since 

03.09.2020. The case property has already been recovered and 

charge sheet has already been filed in Court. No fruitful purpose 

would be served by keeping the applicant/ accused behind bars as 

custodial interrogation of the accused is no more required. Without 

expression of any opinion on the merits of the case, present 

application is disposed of with the direction that applicant/ accused 

Sunny@ Hakla be released on bail on his furnishing personal 

bonds in the sum of Rs.20,000/- with one surety in the like amount 

subject to verification of the residential address of the applicant/ 

accused and his surety. The bail granted to the accused is subject to 

the following conditions:- 

1. Applicant/accused shall not tamper with the evidence in 

any manner, whatsoever. 

Applicant/accused shall not commit an offence similar to ii. 
the offence of which he is accused. 

iii. Applicant/accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted with the 
facts of the case so as to dissuade him from disclosing such facts 

to the Court or to any police officers or tamper with the evidence. 

Applicant/ accused shall not contact the victim or her 

family members by any means, whatsoever. 

Applicant/ accused shall not meet the complainant/ victim. 

vi. Applicant/ accused shall not threaten the victim or her 

family members in any manner or by any means. 

It is further made clear that in case the accused breachesany 

iv. 

V. 

vi. 

m 

terms of the bail order, the IO is at liberty to move a cancellation of 



bail application and the bail granted today might be cancelled 

forthwith. 

With these directions, bail application stands disposed 

off. Copy of this order be given dasti to the counsel for the 

accused/applicant and be also sent to the concerned Jail 

Superintendent. 

(Harshita Mishra), M 

Link.CMM.East/Disuict. 
KKD Courts, 'Delhi 

18.11.2020 


